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Joint Inspection Report of the Committee  

constituted by Hon’ble NGT in the matter of  

OA No. 29/2026 (CZ)  

Rahul Chopra Vs. State of Rajasthan & Ors. 

 

Hon’ble National Green Tribunal Central Zonal Bench, Bhopal, vide its order dated 

10.02.2026 in Original Application No. 29/2026 Rahul Chopra Vs. State of Rajasthan 

& Ors. directed inter alia as follows :- 

“1. Issue raised in this application is that a large-scale illegal deforestation, land 

encroachment and environmental destruction at HMT Ajmer, Bhagat Singh Marg, 

Ajmer which has been declared a no-entry and Govt. protected zone by the Govt. of 

India and carrying out illegal construction and clearing of forest/trees cover area 

for personal gain in violation of the Forest Conservation Act, 1980 and 

Environment (Protection), Act, 1986. 

…………………. ……………….. …………… …………………… ……………….. 

7. In view of the seriousness of the matter we constitute a Joint Committee 

consisting the following members to visit the site and submit the action taken report. 

i. One representative of the District Magistrate, Ajmer, Rajasthan 

ii. One representative of Rajasthan State Pollution Control Board. 

8. The Committee is directed to visit the place and submit the factual and action 

taken report within six weeks. The State PCB will be the nodal agency for 

coordination and logistic support.” 

 

In compliance of the Hon’ble NGT, Central Zonal Bench, Bhopal, order dated 

10.02.2026, a Joint committee was constituted as per nominations received from 

concerning departments. The committee consists of the following members – 

1. Sh. Narendra Kumar Meena, ADM (City), Ajmer 

2. Ms. Nidhi Khandelwal, SEE & Regional Officer, RSPCB, Kishangarh (Nodal 

Officer) 

3. Sh. Jaipal Singh, Deputy Commissioner, ADA, Ajmer, 

4. Ms. Vibha Chaudhary, ACF, Ajmer.  
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The committee members visited the site in question on 09.04.2026 to verify the 

factual status/position on the allegations raised in the Original Application. The 

representatives of M/s HMT Machine Tools Ltd., Ajmer, Sh. Dashrath Kokane 

(General Manager) and Dr. Mukesh Kumar Sankhla (Estate Officer) were present with 

the joint committee during the visit. Photographs of joint committee visit dated 

09.04.2026 are enclosed at Annexure – 1. 

 

A. Allegations made in the Original Application 

As per the Hon’ble NGT order dated 18.02.2026, the committee verified the 

factual status on the following issues –  

i. Illegal deforestation  

ii. Land encroachment  

iii. Environmental destruction 

 

B. Observations made during the visit dated 09.04.2026 of M/s HMT Machine 

Tools Ajmer and facts in the matter 

 

1. As per the revenue record, an area of approx. 422 bigha 19 biswa is recorded 

as the land of M/s HMT Ajmer, which is spread over two villages in Ajmer. 

On this land, HMT factory, office and residential quarters are built in an area 

admeasuring 61 bigha, while rest of the land is open. No boundary wall/ 

fencing was provided around the entire land for safety purposes (however, 

factory and office are situated within a boundary wall), due to which, the land 

looks like an unclaimed forest land. 

 Around 10-12 houses are built on this land in Khasra No. 6767 since 

land acquisition and expansion of these houses is also being carried out, which 

is mainly for keeping cattle. No concrete steps have been taken by HMT 

administration for stopping these activities. During discussion, it was 

informed by the industry representative that due to non-payment of 

compensation for structures of these houses, the matter is disputed. The Estate 
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Officer of HMT informed this to be the encroached land. On encroached land 

Khasra No. 6777, 6778, pakka structures are constructed and on Khasra No. 

6667, which is on the west side of M/s HMT, pakka construction, restaurant, 

tiles shop, two pakka houses and a shed of iron sheets were found constructed. 

At many places, thorn fencing and stocks of animal waste (cow dung, etc.) 

were also found. Juliflora (vilayati babool) is growing in abundance in the 

area. 

 However, during inspection, no evidence of cutting of trees was found, 

but some indications of clearing the land of vilayati babool in the form of 

encroachment for cattle were found. Copy of the site report dated 09.04.2026 

of Patwari is enclosed at Annexure – 2. 

2. As this is a privately owned land, action against the encroachers is to be taken 

by the land owner, i.e. M/s HMT machine Tools Ltd. In this regard, the unit 

representative was enquired regarding the action taken, if any. The Estate 

Officer of M/s HMT Machine Tools Ltd. verbally informed the Joint 

Committee that they have done FIRs and court cases in Civil Court against the 

encroachers. However, documentary proof was not submitted to the Joint 

Committee.  

3. The industry manufactures machine tools using different operations. During 

inspection, it was found non-operational and the site conditions revealed that 

it has not been operated since sometime. On enquiry, the unit representative 

informed that the plant is not in continuous operation and they operate the 

plant only when they get any orders. The industry also does not have valid 

consent to operate of RSPCB. 

 

C. Conclusion  

i. No cutting or felling of trees was observed at site. However, some parts 

of the land were found cleared of Juliflora/ vilayati babool for the 

purpose of carrying out encroachment. 
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D. Action Taken: 

1. Regarding illegal encroachment, action is to be taken by HMT as this is 

a private owned land. 

n. RSPCB has issued a show cause notice to the unit for not having a valid 

consel\t to operate. 

E. Reconunendations: 

i. As the 1natter is related to encroachment on a privately owned land, the 

owner of the property, i.e., M/s HMT Machine Tools Ltd., may also be made a 

respondent in the OA. 

J~~-
(Vibha Chaudhary) 

ACF, Ajmer 

(Nidht~lwal) 

SEE & Regional Officer, 

RSPCB, Kishangarh 

(Na n 
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Joint Committee members and HMT officials during visit 

 

 

 
House constructed on HMT land 
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House constructed on HMT land 

 

 

 
Open HMT land having growth of vilayati babool 
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Shed constructed on open HMT land 
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